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CENTRAL ADMINISTRATIVE TRIBUMAL, ALLAHABAD
CIRCUIT BENCH, LUCKNOW
Cent. Ne. 7/90

. n
'O.A.NO- 179/87

C.B. Gupta ' ‘-~ Applicant.
versus

Unien ef India & ethers - Respendents,

Hen. Mr., Justice K, Nath, Vice Chaiman.
Hen., Mr. K. Obayya, Adm. Member,

*

Case called. None present for the applicant.
In order dated 2.5.90 it was indicated that this
Contempt Application was instituted on the basis
of judgment delivered by tﬁe Guwéhati Bench eof this
Tribunél and therefore, the question eof jurisdicti@n
of this Bench t© entertain the applicatien arises.
There is no reasen t® held that this Tribunal has
jurisdictien in this matter. The applicatien is,
therefore, rejected for lack of jufisdicti@n. A
copy of this applicatien alengwith a cepy of this

order shall be sent to theVPrincipal Bench .in

compliance ef the Hen'ble Chairman's Order dated

Vide Chairman.

LuCknow Dated: 5.2.91.





